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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

QO.A.Ne.789 OF 1999, DATE OF ORDER327-5~1999,

BETWEEN:

M.Ravi Babu, .+ Applicant
and

1. The Superintendent ef Pest Offices,
Tenali Divisien, Tenali-522 201,

2. The Pestmaster-General,
Vijayawada Regien, Vijayawada-520 002,

3., Shri P.Veera Reddy, Superintendent ef Pest
Offices, Tenall Divisisn, Tenali-522 201,

4. The Chief Pestmaster-General,
A.P.Circle, Hyderabad-1,

«ss+ReSpendents

COUNSEL FOR THE APPLICANT t: Mr.TVVS.Murthy
COUNSEL FOR THE RESPONDENTS :: Ms.8hama
W CGge:
CORAY:
THE HON'BLE‘: SRI JUSTICE D.,H.NASIR,VICE CHAIRMAN
AND

THE HON'BLE SRI R.RANGARAJAN, MEMBER {ADMN)

: ORDER 1

ORAL ORDER(PER HON'BLE SRI R.RANGARAJAN,MEMBER(A) )

Heard Mr.TVVS.Murthy, learned Ceunsel fer the
Applicant and Ms.Shama, learned Standing Ceunsel fer

the Respendents,
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2. The applicant in this OA 1s/:SG Pestal Assistant,

in Tenali Hegd Office, He is transferred by the impugned
Transfer Order besring Meme Ne.BI/I11/99-2000, dated:
20=5-1999 (Annexure A-I, page.ll te the QOA), from Tenall
te Nizampatnam Sub Office, His name stands at serial

ne.13 ef the Transfer Qrder.

3. This he challeng=s in this Oa.

4, The applicant has submitted a representatien
dated:121-5-199%, sddressed te Respendent Ne,.2, (Annexure.
A-II, page.13 te the OA), which is yet te be dispesed of.
It 18 stated that nene hag been pested vice him, If se,
the applicant sheuld b* retained in that pest till the
dispesal eof his representatien dated:21-5-1999 by Respen-

dent Ne.2.
5. With the abeve directien, the QA is dispesed of at the
admissien stage itself, Ne cests,

The Registry te send a cepy ef the OA te the

Respendent Ne.2 aleng with this Order.

. e
{ R.,RANGARAJAN ) ({ D.H.NASTIR )
MEMBER (ADMN) VICE CHAIRMAN
DATED:this the 27th iaE of May, 1999 % =
ictatecd te stene in the Open Court : Qj;ahﬁh .
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